. Maiters uhder
hoots” of the Ananda Marg, on suspi-
cion of peing head-hunters or childlif-
ters in different parts of Bihar today,
according 10 the police,

Of the total victims, five persons were
beaten to death and three others burnt
alive in and around Patna town. two
were lynched in and around Muzaffar-
pur town and four in Madhubani dis-
trict.  With this, the total number of
persons killed on suspicion in the last
one week in Bihar has gone up to 22.

Two Ananda Margis were first bea-
ten and later burnt alive in Postal Park
Mohalla in south Patnu. In a similar
incident, one person was killed in Bari
Bagicha  in Khagaul. seven km from
here.”

A1 Seme Y, T TA1 WA gwar @)
agr A gfqw 1 fraz =i w1 93
T WA FT IAF AT T R IN
AT IFNRTF IV T T AT
¥ oW www W xR § 3w
T FawE A §E oy
I A F f gz 9 famw &
fafemr faei 7 ww vzr, 2, Afew
FET A7 gfew  zwr qam e &
FTHATE A Fr AAr ¥ zAfaw &
e g fF gyl &1 AORT W oaTw
aa 3 darfard oF 3gIw
Y AT EAT Ay 7

“Two persons including a woman.
suspected to be members of an inter-
State gang of childlifters and head-hun-

ters were arrested at Siwan. 60 kilome-
tres from Chapra.”
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SHRI  SYED AHMED AGA (Bara-
mulla): Mr. Speaker, Sir, 1 had lost my
voice for some months, It has come back
now: | cannot talk aloud. 1 do not want
w zo back home, however, with the feel-
ing that a person with a feeble voice can-
not be given equal attention and equal op-
portunity. 1 hope 1 have made myself
clear.

I want today to raise for consideration
i matter under rule 377. That is a mat-
ter which relates to the reported revolt
of the teachers of two medical colleges,
Lady Hardinge Medical College and the
Maulana Azad Medical College, because
of the induction of the nop-teaching me-
dicul doctors in the teaching line in addi-
tion 1o their duties, Tt is Very prave
matter.  This is going to affect not only
the Lady Hardinge Medical Coilege and
the Maulana Azad Medical Coliege; this
will  have repurcussions throughout  the
couniry because tomorrow the States will
also try to bring in doctors from the sub-
divisions and put them in the medical col-
lege.  This is not only against the interest
of the teaching professionals, those who
teach in the colleges: it is also against the
interest of the students who gu to the me-
dical colleges.  When non-teaching doe-
tors go for teaching, they wiil not pass
through the cadre of lecturer, assistant
professor and then professor. If a person
has got the highest grade. he will straight-
away go as a professor though he may not
have had the aptitude and may not have
done any research. Ag Miiiistet-incharge
of this portfolio last year Shri Uma Shan-
kar Dikshit had taken a decision that out-
side doctors would not be taken in for
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teaching but that decision is mow being
yeversed. 1t is a grave matter that the
decision which was taken after oareful
consideration should be reversed; because
of this reason 1 want to request you to
resirain the Minister from taking any ac-

tion without proper consideration and
thought.
SHRI B. N. REDDY (Niryalguda) :

Sir. 1 want to raise a matter of great im-
portance, famine a d drought conditions
and scarcity of drinking water which has
reached serious proportions. That situa-
tion endangers the entire Andhra Pradesh.
1 am told that in Nalgonda district  in
Telangana and Warrangal  district  in
Hyderabad area, due 1o scarcity of food
serious famine prevails and people are
moving away from one area to another in
thousands; they are unable to get any re
lief anywhere. The situation is serious
and some starvation deaths had occurred:
it is confirmed by a statemenl of an MLA
that starvation deaths hud taken place in
Nauigonda district. That is dated the 9th
of this month. People are moving to
places wherever there are wells, People
are evicting whole villages due to scarcity
of water. Repeatedly reports have ap-
peared in Telangana papers in Telugu and
English  newspapers. This famine and
drought situation is continuing for the last
three years.  Almost all the M.Ps. re-
presenting that area made representations

to th: Prime Minister last session. No
food grains are available in any village
and no  proper arrangements had been

made to Jdeepen the wells and supply drink-
ing waicr; no urgent or emergent steps are
being laken on the part of the Central
Governmeni, The Centre is not doing
these things; it says the situation in Andhra
Prudesh is normal.

13.00 brs.

What is the normaley there? The lives
of the people are in danger. %o, I reguest
th: Government lo open onc foodgrains
shop in every village and supply the food-
grains at least at the rate of 75 paise a
kilo. Alsoe I request the Government (o
sond immediately a writ to every taluka
. and make arrangements for digging bore
wells. It is, after all a question of taking
emergent steps. And a sense of urgency
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‘s required here on the part of Govem-
ment. So, 1 request him to move in the+
matter. : Fron iy :

MR. SPEAKER: Shri Prasannabhai.
Mehta. 1 suppose this is not & State mat--
ter. :

SHRI P. M, MEHTA (Bhavnagar) : Sir,.
this is not a State matter. This is a very’
serious one. With your permission, Sir, [
want to make a submission. -1 shall not
take much of the time.

| want to bring a matter of public im-
portance to the notice of this House, The
hon. Members are aware of the police fir-
ing upon the innocent citizens of Town
Limdi of Saurashtra regiom, Gujarat,
which took place on the 27th April, 1973.
Police firing resulted into 2 deaths of
young men, one of 31 years of nge and
the second of 17 years. .

Sir. this is a very serious matter. The:
State Government, it is learnt from reli-
able sources, has refused to constitufe any
judicial inquiry on the ground that the
Union Government have given directive to
the State Government to the effect ......

MR. SPEARER: How is the Govern-
ment here concerned with this. This is a
law and order problem.

SHRI P. M. MEHTA : The Union Gov-
ernment have piven directives to the State
Government to the effect that the State
Government should not institute any judi-
cial inquiry where any public demonstra-
tion or agitation is staged by......

MR, SPEAKER : 1 am sorry. this is a
State matter and this pertains to the State
Government.

SHR1 P. M. MEHTA: Sir, the police
fising  1esufted in deaths. Now, if the
Inion Government have directed the State
Government not Lo institute  any judicial
inguiry into the event of deaths caused
by police firing at any political party’s de-
monstration, it is highly objectionable,
grossly  unjustified  and contrary to the
principles of natural justice, and also it
amounts “to total disregard of precious
human lives.

Under these circumstances, the hon.
Hom: Minister must make a statement
whether any such directives—formal or ia-
formal advice have been given to State
Govt. for not instituting o judicial ingquiry



